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THE AZAMABAD INDUSTRIAL ARBA ( TERMINATION AND
REGULATION OF (LEASES) ACT 1992.

Act No 15 of 1992,
13rd June 1992]
An Act to provide for Termination and Regsulation of Leases in  respect
of Pluts in Azamabad Industrial Arez, Hyderabad ~and to provide
for malters connecfed therewith or incidenta! thereto..

Whercas «n industrial area Known as Industrizl Arce, Azamabud
Hyderabad, had been selected and established by the cvsiwhile Nizams
Government with the sole object of establishing industries and the szid
ndustrial area was devcloped into different sizes of plots with infrasu-
reture [(acilities for leasingthemoutto persons intending in set up
ndustries ;

And whereas the developed plots in the Tndustria! Aren, Azamabed,
Hydcrabad, were leascd out to various persons under varying terms and
onditions including pavment of rents by adopting different forma's ¢f
ease deed s ;

And whereas it has come to the notice of the Government thet certain
lossees oT occupantsare putting the plots o1 portic ns of plots to unautho-
rised uses and certain otheér lessces or occupants nre misusing saluable
industrial wrban land for residential purposes as also fur warchousing
aclivily ;

And Whearas it has also come to the notice of the Government that
some lessees are sub-letting or transferripgtlic plots of porjons of
plots by entering into disguised partnerships and transfer of shares of
companics to secure lease hold transfers ;

And Wherens such erring lessees or occupants are collecting huge .
amounts t hrough such unzuthorised use of 'he plots or por-ions of plots;

And Whereas the Government is unable to resume possession ofthe
plots or portions thereof held by persons o1 occuparnts cven in case of
gross misuse and vielation of the terns of lease or oiher arrapgement
duc to adoption of different formats of lvase deeds wiih varying termf

*Received the assent of the President on 27th May, 1992, for statement of objects
and reasons. pleascsee the Andhra Pradesh, Guzette Estxlraordinary,
Part {V-A
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and conditions, lacunac in the lease deeds executted or other arrange-
nients made with such lessees-or ogccupanis regulating the relationship
between the Government and such persons and also duc to fong draw

civil litigation that 15 resulting ln, during the course of curbing such
mlsuqc and violations ;

~ And whereas the plots were leased out to different persons on
long lease period upto 99 years at incredibly low rents ;

~ And whercus the Gevernment has been sustaining provisions in certain
lease deeds for vevision of rates substantial recurring loss in the absence
of necessary of premium and quit rent that is reasonably due to the
Government Jor the plots leased out ;

And whereas it is considercd expedient, in public interest, to terminate
by law all existing leases or other arrangements made or entered into in
respect of alt demised plots or portions thereon  in Induvstrial A rea,
Azamabad, Hyderabad, 10 curb misuse or unauthorised use of Govern-
ment land, other irregularities, violations and to prvecent the non-indus-
trial use, including un-autherised onstructions etc., and to regulate the
leases afresh, as may be decided by the Government, with such uniform

terms and conditions including reduced lease period and revised rates of

premjum and quit rent and adoption of standard format of lease deed,
thercby ensuring maximum use of existing infrastructure facilities and
preper management of waluable urban property of the Go vernment.

Beit enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Foity third Year of 1he Republic ¢f India of flofows :

1. Short title and commendeement.—(1) This Act may be called the
Azamabad Tndustrial area (Termination and Regulation of Leases)
Act 1992,

(2) It shall come into force on such date as the Governmc.nt may,
by notification, appoint.

2, Definitions.-~— In this Act, unless the conicxt otherwise required,~

{z) ** appoinied date ”* means a date appointed under sub-section
(2) of section 1 ;

(b) " Azamabad Tndustrial Arca® means the land owned by
“Government and situated at Mushirabad within the limits of Hyderabad
tunicipal Corporaiion, disided into plots of diflevent sizes for indus-
Tial purposec by the erstwhile Njzam’s Government and known as
Azamabad IndustrialA rea”
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{¢) “Competent Authority” means any authority, officer or
person wuthorised by the Gvernment, by notification, to perform the
functions of the Competent Authority under this Act ;

{d} ¢ demised plot  means any plot of land or part thereof in the
Azamabad Indstrial Area. which has been leased out to  any person for
indnsfral use cither by erstwhileNizama’s Government or by the Gavern”
nient of Myderabad or by the Government of Andhra Pradesh or in
raspect of which there is other arrangement with any person ;

{e) ¢ Government ¥ means the State Government of Andhra
Pradesh ; -

(f) ” notification > means a notification published in the Andlira
Pradesh Gazette and the word * notified * shall be construed accordingly;

(g) " person ” means an individual and includes a firm or a
branch thereof, a body corporate or a branch thercof or any association
or a joint Hindu Family or a Company-;

(/) ** pzrson in occupation ” inclu des lessec, sub-lessee or any
person who is in occupation of the demised plot under an arrangement
with the erstwhile Nizam's Government or the erstwhile Government of
Hyvderabad or the Goyernment of Andhra Pradesh or any other person
who has been inducted into the demised plot ;

(/) *« prescribed ** means preseribed by rules made by the Govern-
ment ynder this Act ;

(§) ¢ structure * inclu des,—

(@) a building, a house, shop, hut, shed or other structure or
enclosure, whether roofed or not of whatsogver material constructed and
includes every pait of it ;

16} a_ll walls, verandahs, platforms, door steps and the like ;

(c) a tent or other portable or temporary shelter,
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3. (1) Termination of leases.;- Not with stauding anything contained
in the Indion comtract Ac(1872, Central Act 9 of 1872, the transfer of
property Act, 1882 1872 Contract Act 4 of 1882, or any other law of the
time being in force, and the terms and conditions of any lease enterep
into or other arrangement made with any person inrespect of any demised
plot cither by the erstwhile Nizam’s Gorvernment or by the erstwhile
Government of Hyderabad or by the Government of Andhra Pradesh

prior-to the appointed date, all leases or other arrangements made oy -

entered into through a registered deed or otherwise in respect of all
demised plots in the Azantabad Industiial Arsa, shall stand terminated
on the appointed date and thereupon all sub-leases or any other arrange-
ments whaiever made by the person in occupation to hold passession of
the demised plot shall stand annulled and every such demised plot shall
vest in the Government frec from all encumbrances and shall be - used
subsequently for industrial purpose only.

(2} Upon the termination of the lease or cther  arrangement
under sub-section (1), the rights and lizbilities as bsiween the perties
to the lease or other arrapgemen’ shall ccase and determing, but  any
antounti due to theGevernment i< m the afcresaid person under thic fease

or other arrangement so terminated shall be recovercd as an arrear of
land revenue.

4. Application for fresh lease.—(1} On the termination of the lease
or other arrangement under sub-scction (1) of section 3, the person in

occupation may ai his option apply for a lresh lease in the manner
prescribed,

(2) On receipt of an application under sub-section (1), the Comps-
tent Authority may, where he is satisfied that the applicant'is not guilty
ofviclation of any conditions of the lease, grant fresh lease in accordance
with such termsand conditions as may be prescribed or refuse to  grant
a [resh lease for reasons to be recorded in writing -

Provided that where the person in occupaiion of the demised plot, the
lease of which if stands terminated under this Act, was actuzlly using the
demised plot for industrial purpose and was not otherwise guilty of
violation of any conditions of lease, his application for fresh lease shall
not be rejected and he shall be granted a fresh lease on such terms and
conditions as mmay be prescribed :
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Explanation : For the pirpose of this Act where 2 lessee caters info a
partnership agreentent or other cognate arrangement for currving on an
aclivity whatsoec¥er on 1the demised plot then nofwithstanding anything
if the Indian Partnership Act, 1932, : Cenrral Act ,9 of 1932 it shail
also be deemed to be violation of the conditions of the lease.

5. Eviction.—(1) Where a lease br other arrangement with regacd
{0 2 demised plot stands terminated -wnder sub-soction (1) of section 3
and where no fresh lease has been granted under section 4, the person in
- occupation of such demised plot shall vacate the same and deliver
possession thereof to the Competent Authority within thirty days from
the date of receipt of orders refusing to grant a fresh lease :

Provided thiat the period of thirty days aforesaid may, on the appli-
cation by the person in oocupation of the demised plot, be extended by
{he Competent Authority for a further period not exceeding thirty days ;

Provided further that where there is a structurs an the demised plot,
the person in occupation of such plot shall demolish such structure and
deliver vacant possession of the demised plot to the Competent.  Autho-
rity within & period of thirty days after the expiry of the original period of
thirty days or the extendéd pericd, if any, granted under this sub-section.

(2) Where the person in occupation of the demised plot fails to
demolish the structure, within the stipulated time, the demiscd plot. -
along with such structure shall vest in the Government and no compen-
sation shall be payable in respect of such structure.

6. Manner of eviction.—(1) Where any person fails er refuses io
vacate and deliver vacant possession of the demised plot under section
5, the Competent Authority shall serve an order of eviction in the maaner
prescribed on the pérson in ovcupation of the demised plot or on his
agent requiting im to vacate and deliver possession thereof within
such time as may be specified in such order and after receipt of such
order the person in occupation of the demised plot shall vacate the same
and deliver possessicn thereof to the Competent Auwthority within such
time as may be specified in such order.
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(2) Where the person in occupation of the démised plot or purtion
therecf fuils or refuses 1o vacate the demised plot or portion thercof
within the time specified in the order under sub-section (1), the Compe-
tent Authority may take possession of the demised plot from the person
in occupation thercof and where any such Competent Authority s
resisted in the exercise of such power or discharge of such duty, he may
direct any Police Officer not bzlow the rank of a Sub-Imspector to render
such assistance as may be necessacy, to enable the Comp:tent Aullmuty
) (‘."(0!‘(:150 such power or discharge such duty.

(3) Whete a structure has been constructed on the demised plot,
possession of which is to be taken under this Act and the same is found
locked, the Competent Authority may either cause the premises scaled
or in the presence of two or more witnesses break or cause it to be broken
open by its door, gate or other barriers and cater the pramises :

Provided that—
(¢) where any structure is forced open, an invertory of the
articles found in the premises shall be taken in the presence of two or
THOTE witnesses ;

(b} where apy person has been evicted from the demised plot
under sub-section {2) of Section 6, the Competent Autharity may alter

giving thirly days notice to the persoa [rom whom possession of the.

demised plot has been taken after publishing the notice in atleast ane
newspaper baviag circulation in the locality, remove o1 cause to  be
remuved 1 dispose of by publn: auction any properiv remaining on such
demised plot 3

(c) where any property is sold under clause (b), the sale pro-.

ceeds thereof shall, after deducting the expenses of the sale and the
amouant, if any, due to the State Gevernment or any other authority
on account of arrears of rent or damages or costs, be paid to such per-
SOR Qr persons gs may appear to the Competent Authority to be eatitled
fo the same,

1. Punishment for disobedience of eviction order.—Any person con- -

tinuiog in occupation beyond the period specified in the order of eviction
issued under sub-section (1) of section 6, shall be punishable with ini-
prisonment of cither description which may extent to one year or with
ne which may extend to five thousand rupecs or with both.
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8  Liabilities for damager etc —Where a person faifls to deliver
possession of the demised plot within the time specified in the order
referred to in sub-section (1) of section 6, he shall in addition to any
penalty to which he is liable under this Act, be also liable for payment
of damages or miesne profits for cach day of such unauthoriscd occupa-
tion from the date of expiry of the period specified in the said order’ill
the date of delivering possession of the demised plot.

9, Appeals.— Any person aggrieved by an order passed by the Com-
petent Authority under the provisions of the Act may appeal against
such order to the Government within thirty days from the date of receipt
of such order and the Government may, after giving an opportunity
to the parties pass such orders as they deem fit and the decision of the
Government thereon shall be finall

10. Revision.——The Government mayv, in their discretion at any
time, either suo-motu or on applicution, call for and cxamine the record
of any order passed or proccedings recorded by the Competent Autho.
rity under the provisions of this Act for the purposc of satisfyving thy m_
selves as to the fegal ity or propriety of such order, or as to the regulurity
of such proceedings and pass such order in relerence thereto as they
think fit . .

Provided that the Government, shall not pass any order prejudicial
to any party uniess such parly has had an opportunity of making a repre-
sentation.

11. Solatium Payable 1o the lessee.—(1) Where by operation of the
provisions of sub-scction (1) of section 3 the lease or other afTangement
is terminated, the Gouernment shall pay (o the lessee an amount of
solatium,

(a) ecquivalent to four months rent for every year of urexpired
peried of lease where such unexpired period is nireteen years or less;
or

(b) equivalent Lo three menths rent for every year of unexpired
period of lease wheie such unexpited period is more than nineteen years
but does pot exceed thicty nine years, sub_]ect to a miniraum of seventy-
siX pronths reat; or
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(c) equivalent to two months rent for cvary year of unexpjred
period of lease where such unexpired period is more than thiriy-nine
years bat does not exceed fifty nine yeurs, subject t& a mintmum of hund-
ted and seventcen months rent :  or

{d) ecquivalent to one month rent for every year of unexpired
period of lease where such unexpired period is more than Gfty-nine
years, subject to a mirimum of hundred and cighteen months rent :

Provided thet the solatium payable undsr this sub-section shal]
in no case exceed an amountl of rupees threc lukhs.

Explanation : For the purpose of compulation of the years of
unexpired period of lease under this sub-section,

(i) any period not exceeding six months shall bs ignored and
any perlod cxcecding six months shell be computed as onc year; and

(i) any period during v.:h.ich a person is allowed Lo stay on the
demtiscd plot under section 19 shall be excluded.

(2) The amount payable under sub-section (1) shall be puid to the
lessee in  such mannet and within such time as may be prescribed after
deducting the amounts dw to the Governmend, if any.

12. Offences by Companizs.—Where an offence against any of the
provisions o1 this Act or 2ry rule made thereunder tas been comumitted
by a company, ¢very person, who at the time the ollence was cemmitted
was incharge of, and was responsible to the company foe the conduct
shall be decmed to be guilty of the offence and shall be lmble io bo pro-
seded against and punished acoordingly.

Provided {hat nothing contained in this sub-sectior shall render #ny
such person liablc tc any punishment, if he proves thzt the offence was
committed without his knowladge or that e had exercised all duc deii-
gence 107 prevent the comimission of such offence.
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{z ) Not ~111«!am11"1x_ aiything I sub-section (!) wiere snv such
ogence has bbwl com.nited by n Compuny and it is proved thot the
offenca has bisn commitied with the conscat of conpivanie of, or is

at-vibu.able, 10 any neglest wn the pari of. oy Diicctor, Manzaer,
Seereiory or vther ofitezr of - Company, shall be liable (o b procecded

cgeinst and puaished  accordingly -

Explanation: For the puspose of this scction,—

{a) “Company™ means a vompany as defined in the Companies
Act. 1956 end includes a dirm, 2 sociziy or other assoziation of indivi-
duols ; and - -

(b} “Ditector” in relction to
(i) ﬁun megans & paring:s in ‘fhc firm ;

(n) a so,lc.y Ol other aasgf‘nt.on of mdw- luals means the
person who is eatrasted, uader the ruizs of the sosizty or otner asso-
ci;j?:ion, with the managemznt ot the aifairs of t.t« society or other 4sso-
cidtion, as'the ¢asc may ba. -

13. Approval of Pluns : —Ne person shall take up construction cf
any structure ov carty on any olternations or additions to existing struc-
ivres on the demised plot wilhout obt; ining lhc prior wiitton appioval

-of thu Compctcnt Authonty

14.  Penalty for construction or use of land and siructure contrary 1o
terms of lease.—(1) Whosver underiakes o carries out construction
of or altern tions to any structures on the demised plot contrary to the
terms of the lease deed sholl, on comrtmn be punished with fine which
nay exténd to-ten thousand rupses, and in the crse of a continuing con-
Llaventions- with an additional fine which may ¢xtend to five hundred
rupzes- for every duy during which such contravention COI].tan.Cb after
conviction for the first such f‘ontmvum lon :

(2) Any person who uscs the demisad plot and structures thereon
conirary to the terms of il lenszdeed or in contravention of the provi-
sions of any | #ile:: made iz this behalf shzll, on conviction. bs pm ished
with fine whici may cxtend io five thousand rupces.

I- NO. .1056-'"9. . ! [P A T
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15. Power to siop erection of structure.—{1) thre the creaction
of any structme on the demised plot has bzen commenced, ¢ is buing
carried cn, in contravention of the terms of the lense daed in relation
to the demised plet, any cofficer of the Government empc wered in this
behalf, may, in ad lition tc anv pros:cution that may be instituted under
this act muke an ord=r requiring the szid operations ir re'ation 1« such
election to bz discontinued on and from the date of the service of the
ocder.

(2) Where such erection operations are not discontinued in pur-
suance of the order under sub-scction (1), th: Comp:tent Author iy
may Teqlire any Police Officer nut bzlow the rank of a Sub-Inspzctar to
remove the person by whom such opzrations are bzing carried on amd
all his assistants and workmen from such place within such time as may
be specified in the requisition and such Police Officer shall comply with
the requisitioa and shzll watch the place so as to ensure that the erestion
of structures shzlf not be continued.

(3) Any person failing to comply with an order made under sub-
section (1) shail, on conviction, be punished with fine which mav
extend to iive hundred rupees for every day during which non-com-
pliance continues after the service of the order.

(4) No compensation shall be pauyable for any damage or loss
which a4 person may sustain in consequence of an order made under
sub-section ().

16, Orders of demolition of structures.-—(1) Where the erection of any
structure in the demised plot has been cowpleted, or any existing
building is altered, in contravention of the terms of the lease-deed.in
relation to the demised plot the Competent Autherity may, inaddi-
tion to any prosccution that may be institution- under this Act, make
an order directing that such creotion shall be demolished by the owner
thereof within such period nct exceeding fiiteen days as may be speci-
ficd in the order, and on the failure of the owner to comply with the
order, the Ccmpetent Authority may himsclf cause the stiucture to
be demolished and the cxpenses of such demolition shall be ccove-
able from the owner:
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Provided that no such order shall be made upless the owner has
been given a reasonable opportunity to show cause why the order
should not be made.

(2) Any person aggrieved by an order under sub-scction (1) may
appeal against that order within fiftcen days {from the date thereof to
the Government,. The Government may after giving an opportunity
to the parties to the appeal make such orders as they deem fit und the
decision of the Gavernment thereon shall be final.

17. Savings.—No suit, prosecution or other legal procecdings shall
be against the Government or the Competent Authority for any damage
caused or is likely to be eaused or any injury suffered or is likely to be-
sugested by virtue of the provisions of this Act or by apything which
is in good faith done or intended to be done in pursuance of this Act
or the rules made thereunder,

18. Bar of Furisdiction—No-decision made or order passed or pro-
ceeding tzken by any Officer or Competent Authority or the Govern-
ment under this Act, shall be culled in question before a civil cowrt
in any suit, application of other proceeding and no injunction shall
be granted by any court in respect of any proceeding taken, o1 about
.to be taken by such Officer or Competent Authority or Government
in pursuance of any power conferred by o1 under this Act.

18. Reélfief in case of hard ship.~Where the Government are s~tisfied
on an applicttion made by a persom whose Jease is terminsted unde
this Act that in the circumstances of the case the fermination of lease
has resulted in undue hordship they may, without prejudize to the
public interest, allow such person to continue in the demis:d plot or
any part thereof as.a licence for such period, on payment of such rentr
and subject to such conditions s they may specify.

20. Act to aver rive other laws~The provisions of this Act and the
rules made theieunder shall have effect, notwithstanding anything
inconsistent therewith in any other law for the time being in force o1
any custom, usage or agreement, or decree or order of a cowt, tri-
bunal or other authority.
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21, Power fo make Riles.—(1) Tha Gmﬁrn'urznhnay, by notifica-
tion. meke rules h“ cerrying out ail or any of thﬂ purposes of  this

Act,

(2) In pusticulzr oaud withowt prejudice to the generai’ly «f the
forcgoing power. such rules may provide fo1,—
(a) midelines and- procedurc to be followed where .. & lessee
intends to switender his leasec-hold rights;

(b} guidetines to the Compstent Authdriiy for allotment  of
restmed plots or portions thereof; }

{c) specifyving tlie Authority Competent to conter inio  iresh
lease and the piocedure thereof; :

(d) manner of demolition of unauthorised constructions on
the demised plot and specifying authciities and procedure therefor;

{c) the collection of rents, premium and quit rent and any
other amount due from the petson in respect of the demised plot.

(3) Every rule made under this ‘Act shall immediately after it is
made, be laid belorz the Legislative Assembly of the State if it is in
Séssion and i it is not in Sossion, in the Sission immediately follow-
ing for a total period of fourteen’ days which may be ¢ comprised in one
Sessien  Or in two ‘successive Sessions, and if before the éxpiration
of the Session in waich itis so laid or the Session immediately following
the Legislative Assembly agrecs in makiig any modification in the
vale or-int the annuiment of the rule, the rale shall- from the :date on
which the modification or a nulrent i3 -notified huve -effect only in
such madificd form or shail stand annulled, as the cass may-be ; so,
however. that any such modification o annulnient shall be twithout
prajudics to the validity of anything prc'v@,ously done under that rule.

23. Pawer to remove d; ifficulty—If ary difficulty arises in giving cffect
to the. provisions of this Act * the Gourmn;nt may, by oriler i the
Andhra. Pradesh Gazette, make suck provisions,” - not inconsistent,
with the purposes or piovisions of this ‘Act; as appzar lo Lhem 10 he
necessary or expedient for. remeving ‘the difficulty. '
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23. Notwithstanding anvthirg in any judgement, decrec or crder

of any Court er other authority,

3,
ity 7—

{2} ro suit or other preceediag shufl be mointained or aortinued
in any coust o befere any autherity fer the contipnance of the lease
sub-leasc or cther ararngement or fer the lessce, sub-Jessee or porscn in
ceeupation staying on the demisd plot and all sush proceedings shall
abate ; and

{b) ro court ~hall cnforce any durrce or order dirceting the con-
tinuance of the lease, sub-Ipzse or cther arrangement to be in ocoupation
of the demised plot,



